
 

DISCLAIMER: This document is being furnished to you for your information by PRS 
Legislative Research (PRS).  The contents of this document have been obtained from sources 
PRS believes to be reliable.  These contents have not been independently verified, and PRS 
makes no representation or warranty as to the accuracy, completeness or correctness.  In 
some cases the Principal Act and/or Amendment Act may not be available.  Principal Acts 
may or may not include subsequent amendments.  For authoritative text, please contact the 
relevant state department concerned or refer to the latest government publication or the 
gazette notification.  Any person using this material should take their own professional and 
legal advice before acting on any information contained in this document.  PRS or any persons 
connected with it do not accept any liability arising from the use of this document.  PRS or any 
persons connected with it shall not be in any way responsible for any loss, damage, or distress 
to any person on account of any action taken or not taken on the basis of this document. 

 

 
 

 
 

The Orissa Panchayat Samiti (Re-Election of Office-Bearers) Act, 1977 
 

Act 9 of 1977 
 
 
 
 
 
 
 
 

Keyword(s): 
Panchayat Samiti Act 
 
Amendment appended: 9 of 1981
 



"THE ORISSA PANCEIAYAT SAMITI (RE- 
ELECTION OF OFFICSBEAREBS) ACT, 1977 

[Received the asserrt of the Goveriror. orz the 131!r 
Oc~ober I977,fisf prrblishecl ill un extraorllirlary 

issue of the Orissa Gazette, [lured the 14th 
Ocfober I97a 

AN ACT PROVIDE FOR THE RE-ELECTION OF OFFICE- 
BEARERS OF CERTAIN PANcHAYAT SAMITIS IN THE 

STATE AND FOR MATTERS INCIDENTAL THERETO 

Be it enacted by the Legislature of thc State of 
Orissa in tlic Twenty-eighth Year of the Republic of 
India, as follows : - 

1. (1) This Act may he called the Orissa PanclIa- Short title. 

yat Samiti (Re-election of Ofice bearers) Act, 1977. c ~ e n t  and 
cornmcncc- 
mcnt. 

(2) It extends to the whole of tho Statc of Orissa. 

(3) It shall be deemod to have come into force 
with cffcct from the 22nd day of August, 1977. 

2. In this ACE, unless the context otherwise nefioidom 
requires ,- 

(a) ''appointed date" means the date appointed 
by the Government, by notification, for 
the purposes of this Act; 

Orissa ACL 7 (b )  "Panchayat Samiti Act" means the Orissa 
of 1960. Panchayat Samiti Act, 1959; 

: (c) words and expressions used in this Act but 
not defined herein, shall have the same 
meaning as assigned to thcm rt.spectiveIy 
under 1 he Panchayat Samit Act. 

3. (1) Notwithstanding any thing contained in the ccsution of 
omce of Panchay& S m i t i  Act, tllc Chairman, Vice-Chainn an Chairnun, 

and  member*^, if any, elected under s t ~ b - s a c t i ~ ~  (2) of vi~c-chair- 
section 16 of the Panchayat Sa~niti Act, of a Panclla- man and 

mmbcrs of 
e panthayat yat Sarniti, holding ofice immediately prior to th, 

Samitis and appointed date, who were elected to thc said ofices filling up 
at any time durins the period between tho 25th day V = C ~ ~ C I = S .  

For Statement of Objects and Rcawns see Oriss~ Gdrefte, m t r ~  
ordinary, dated tho 19th Septcmhcr 1977 (No. 1283). 



of June, 1975 and the 21st day of March, 1977, shall 
cease to hold office with effect from the appointed 
date. 

(2) Election for filling up vacancies so caused in 
thc offices of Chairman, Vice-chairman and members, 
if any, shall be held within a period of three months 
from the appointed date in accordance with tbe 
provision; of the Panchayat Samiti Act and -the rules 
made thereunder : 

Provided that the Govorment may, by notifica- 
tion, for sufficient cause, which shaLI be stated therein, 
extend the aforesaid period, from time to time, by 
such period as may be specified in thc notification, so, 
however, that the total poriod shall not exceed 
'[four years] 

(3) During tho period beginning with tho 
appointed date and until the newly elccted Chairman 
assumes office, the powers and functions of the 
Chairman shall be exercised and discharged by t h ~  
Subdivisional Officor having jurisdiction over the 
concerned Block. 

(4) Thc Chairman, Viw-Chairman and the 
members, if any, elected in pursuance of sub-section 
(2), shall, for all purposes, be deemed to havo been 
elected under the Panchayat Samiti Act and rules 
made thereunder and shall, subjact: to the provisions 
of the Act, hold ofice for three yaars. 

Repeal and 4. (1 ) The Orissa Panchayat Samiti (Re-dection O r i m  
Ordinance 

siw;ngs. of Offiae-bearers) Ordinance, 1977, is hereby repealed. N 0 .5  of 
1977, 

(2) Notwithstanding such rcpeal, anything done, 
any action taken (including any notification issued) 
under the said Ordinance shall be deorned to have 
been ,dono, taken or issued under-this -Act. 

I .  Substitutcd by thc Orissa Panchayat Samiti (Re-El~ction of OmcE- 
Bearers) Amendment Acr, f9SO{Or. Act 8 of 1980, s.2. 
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